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JUDGE MENT (ORAL)

(Hon'ble Mr. Justice V.S. Malimath, Chairman) $ -

The pétitioner ﬁas.challenggd in this case fhe order
of the disciplinary authority dated 18.2.87 by thch she
Has been inflicted with a punishment of withholding of
incrementé of pay for a peried of three years without
cumulative effect and recovery pF the amount drawn by her

as L.T,C., advance., The disciplinary enquiry was held

against the petitioner on the allegation that she made a

false LTC claiﬁ producing evidepce purporting to héue gone
with her faimly to Kanyakumari though in,Fac£ she did not
make such a trip, On cqnsideration of the evidence produced
in the case, the charge levelled aéainst the petitioner has
been .proved énd the petitioner has beén inflicted Qith the
punishment as aforesaid, The findings of thg diSDiplinary

authority‘holding'ﬁhe petitioner guilty of the charge
/
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N/levelled against her are finding of fact., As findingsare
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based on the evidence, we cannot interfere with the same. It
is not bossible‘to ag?ee to the contention of Shri Misra,
learned counsel for the petitioner, that the finding ‘is

based on no evidence. He subﬁitted that some evidence would
shou that there are entries in the hotel at Kanyakumari shouwing
thé name of the petitioner's husband as having paid thé
charges on a particular date. He submitted tﬁat if "that
evidence is believed, it would show that the petitioner and
her family went in fact to Kanyakumari wyhich in turn would
Falsiéy the case against the petitioner. The finding has

been recorded on the basis of the depasition of the ouwner

of .vehicle in which the petitioner says they had travelled

to Kanyakumari. He has .given the bus no. DLP-6231 in which
the petitioner is supposed to have travelled., It remained

in Haryana during the relevant poinf of time apd did not

make any trip to Kanyakumari. His evidence hgs been believed.
It shouwed that Eu§ did not leave the Haryéna State at the
relevant poiné-of time. This bus bearing no.DLP-6231 never
enteréd the toun of Kanyakumari during the relevant point

of time, fhis evidence is sufficient to hold-the charge proved
against the petitionar.. Hepce, this is not a case of no

evidence. It is, therefore, not possible to accept the

" contention of Shri Misra that the findings ars based on no

evidence, The material on record does not justiFy‘the inference
that the findings are perverse. They are eminently justified

on the material placed on record. We, therefofe, see no good

is dismissed, WNo costs.
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ground to inferferq. This application, there?ore; fails and
(s.RJ AFIGE) S (VoS. MALIMATH)
'MEMBER(A) CHAIRMAN
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